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(None appeared)

ORDER (Oral )

BY HON'BLE MR. S.R. AD IGE. VICE CHAIRMAN (A1

I  have heard Review Appl icant's counsel Shri

V.K.Shal l on R.A. No. 196/98 seeking review of the order

dated 12.8.98 in O.A. No. 2805/97 direct ing respondents

to dispose of appl icant's representat ion dated 10.8.95 by

a detai led, speaking and reasoned order in accordance v/i th

rfules and instructions within two months under int imat ion

to appI i cant.

2. Shri ShaI i contends that the aforesaid order



requires review because respondent Shri Bahuguna had

earl ier fi led O.A. No. 1997/92 in which his prayer was

the same as contained in the representation^and that O.A.

was disposed of by order dated 23.11.97 against whioh

( respondent f i led a Wri t Peti t ion in the Delhi High Court

where the operation of the order dated 27.11.97 has been

s tayed.

3. By the impugned order dated 12.8.98 in O.A.

No. 2805/97j the only direotion given to appl icant was to

dispose of respondents' representat ion dated 10.8.95

wi thin twomonths from the date of receipt of a copy of the

order, in accordance with rules and instruct ions under

int imation to respondent. It is open to review

appl icants, v/tn I e implementing the aforesaid directions to

apprise appl icant of the deveIopments noticed in Para 2
ft

above.

4. The Tribunal's order dated 12.8.98 does not

require any rev i evv* as the grounds taken therein the scope

and ambi t of Sect ion 22(3) (f) A.T. Act read wi th order 47

RuIe 1 .

5. The R.A. is rejected.

1/\4c>(a ojc.
(S.R. Ad i ge)

Vice Chairman (A)

/GK/


